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(i} G. S. R. 923 publised in Gazette
of India dated the 3rd April,
1969, together with an explana-
tory memorandum.

4, A statement showing reasoms for
delay in laying the Notification men-
tioned at (3) (i) above. [Placed in
Library. See No. LT—829'69]

12.51 hrs. .
MATTER UNDER RULE

ANNOQUNCEMENT RE INDUSTRIAL
LICENSING POLICY

SHRI S. K. TAPURIAH (Pali) : Sir,
I am sorry that 1 have to raise this
subject. But 1 do not know how long
this House can continue to be an idle
spectator to the cavalier attitude of the
of the Government and its merry trotting
by-passing the privileges of this House.
This short of attempt has been made by
the Government to by-pass the House
and 1o treat it with contempt in matters
of policy and amendments thereto oflen
. in the past, and the Speaker, the Chair,
on all those occasions has ruled that
policy decisions and amendments thereto
should first be announced in the House
if the Parliament is sitting.

In this connection,— since it relates
also to certain important subjects,—I refer
to the industrial licensing policy—

MR. SPEAKER : That is excepted
by everybody.

SHRI S. K, TAPURIAH : Yes, there
is reason for my raising it. (Imterruption)
From the working of this Government
during the last two years that 1 have been
here, I can say that the Minister in his
reply would say that this was not a policy
decision but it is a change of rule in the
industrial licensing policy. And that is
why 1 wanted to protect mysell and 1
proceed to quote the position in regard to
this matter. The Practice and Procedure
of Parliament by Kaul and Shakdher
says :

“In order to keep the House informed

about matters of public importance or

to state the Government's policy in re-
gard to a mailter of topical interest...”
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This industrial licensing policy is also a
matter of topical interest—and

“In order that the House may come
to know at the ecarliest opportunity
about all serious occurrences, a con-
vention is being followed that Mini-
sters make statements in the House
regarding such occurrences sue motu."”

In continues to say :

“It has also been held that policy
statements should first be made -on
the floor of the House, when the
House is in session, before releasing
them to the Press or the public,”

You were pic:sed to say a fcw minutes
back that everybody knows this. But
during the last two or three months of the
working of this Government, you will see
that apparently they have not been follo-
wing this convention. Just now, the Plan
was mentioned. We do not know why it
was not placed or could not be placed on
the Table of the House ; we read that it
was being discussed in the Mational Deve-
lopment Council. We do not know why
it could not be placed here before. The
NDC had discussed it earlier. Similarly,
in the matter of the industrial licensing
policy—

SHRI NATH PAI (Rajapur) : What
is the locus standi of the NDC ?

SHRI S. K. TAPURIAH : Similarly,
we read in the papers sometime back
that the Government had taken a decision
on cement decontrol and it was only
after 10 days of that decision did the
Minister place it on the Table of this
House. It was a month back, probably,
when at the meeting of the . Congress
Parliamentary Party, Dr. Ram Subhag
Singh had a ed certain ¢ i
and extensions of amenities while ths
House on that particular day was discus-
sing the demands of the Railway Ministry
Even this morning, we have sent you a
telegramme in which it has béen mentioned
as to how Dr. Ram Subhag Singh has
made certain announcements regarding
the railway extension programme in
Banaskantha where an election campaign
is going on now.
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SOME HON. MEMBERS : Shame,
shame.

SHRI S. K TAPURIAH ; There
have instances after instances where such
things have been done. (Interruption) 1
I now come to the industrial policy anno-
uncement.

The newspapers say, "“The new
* industrial licensing policy to be followed
up to next year was announced by the
Government of India today after a
review of the progress in the past one
year in different engineering and non-
engineering industries™ etc.

AN HON. MEMBER : Read the
heading.

SHRI S. K. P. TAPURIAH : My in-
dignation will not go away by this. As if
it is a gilt to the nation during the
Gandhi Centenary Year, the heading says
“Beer taken off the banned list for
licence™. The question arises whether this
matter is an announcement of policy or
not,

I would submit, Sir, that it isa policy
matter, as the title of the notification
suggests. It is analogous to the Import
Control Policy, the rules of which are
revised every year and presented to the
House first these are one matter of con-
siderable natiomal importance for the
industrial development of the country
and the House should have the first right
to be seized of this matter.

My most serious objection is, why
was this announcement made at this par-
ticular time 7 Could it not have been
made a few weeks back, so that the
House, while discussing the Demands of
the Ministry of Industrial Development,
could have discussed it.

Nobody can believe, Sir, not even
you, that this Government whose anthem
of life is delay and indecision could have
formulated the new policy overnight. These
things are happening very often and I
request you to pull up the Government
for its cavalier attitude and for the con-
tempt it shows to Parliament.

MR. SPEAKER : So far as the plan
is concerned, this has been the practice
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for years. Whether the NDC has any
locus standi or mot, etc. are important
matters which can be discussed later. I
cannot go into the merits now. (Inferrup-e
tions).

it 7y o (|77) : ¥e o o
wex feerw T, @ 9T WIAH TE
gra = g g frofgyr o=xv & AR
"THT e |

MR. SPEAKER : In the NDC, the
Chief Ministers of various States are pre-
sent. This practice has going 'on.
This is not the first time it is done. This
is the fourth Plan. We can discuss this
matter when we discuss the plan. Don't
mix it up with the industrial licensing
policy. So far as the industrial licensing
is concerned, the Minister can answer it
now. But whether the plan can go before
the NDC or whether it is to be discussed
by Parliament first, whether Chief Minis-
ters should be consulted or not, etc. can
be considered during the plan discussions.

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT, INTERNAL -
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) As you
have rightly pointed out, today we are
concerned with the specific matter which
deals with my ministry. It is unfortunate
that the hon. member mixed it up with
two other matters concerning the Prime
Minister and the Railway Minister. I
would confine himself to the two issues
he has raised with regard to my ministry.
I think he has himself given the reply to
the question which he has posed. There
is no desire on our part to keep anything
from Parliament where a matter of policy
is concerned. But what has happened is
the publication of a list, which is not
a policy matter. It only gives the category
of certain items which are banped and
certain items which are not banned. I will
mention two or three items to indicate
that no question of policy is involved.
For example, the existing entry says,
“Internal combustion engines above
50 HP". What we have said now is “In-
ternal combustion engines above SO0HP
excluding marine engines™. We are giving
more details, so that people who arc ap-
plying for licence may not be put to any
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difficulty. It is not a question of policy.
It is only by way of clarification.

ot g foma : TR @ Ay W
fo et gy wf, s A ST

13 hrs.

SHRI F. A. AHMED : This is only
for the purpose of clarification for the
entrepreneurs so that they may not be in
difficulty when they are filling their appli-
cation for licences. These lists were per-
iodically published twice a year before
1966 and once a year since 1966. In 1967
they were published and in 1968 also they
were published when the House was in
session and because they did not concern
policy matters we did not place them be-
fore the House. We think it is not a
matter with which any policy is concerned.
It is only for the purpose of giving an
indication of those particular items which
are banned and those which are not ban-
ned that these lists are published.

One of the purposes of publishing
these lists is that in respect of those items
where we have reached the capacity indi-
genously if we find that in the course of
two or three months we have reached
that capacity we put those items in the
banned list. If for that purpose for every
item we have to come to this House and
place the matter before the House it will
mean that all those matters which are
dealt with in an executive capacity and
which have nothing to do with the policy,
as these lists are, will come before this
House. Therefore, this was not placed be-
fore the House. The question of cement
was raised, May I say that the earlist
opportunity after the Government had
taken a decision was availed of to place
a statement regarding that policy before
this House. If some newspaper got some
information somewhere, for that Govern-
ment is not responsible.

SOME HON. MEMBERS Rose—

MR. SPEAKAR: We adjourn for lunch
now and we will meet again at 14.00 hours
when the hon. Minister of Information
and Broadcasting, and Communications
will reply to the debate on the Demands
for Grants relating to his Ministry.
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The Lok Sobha adjourned for Lunch
till fourteen of the clock.

The Lok Sabha re-assembled afrer
Lunch at six miuuts past Fourteen of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair]
DEMANDS* FOR GRANTS—contd.

(THE MINISTRY OF INFORMATION
AND BROADCASTING.)

stay fewd (79%) : Sursnw
#greg, ¥ aroy g 4t s fogw
w-mig fa & fagie & fagsy ok
S #Y geaTe 99 W@ B zay
et & A 7g @ fE g avg w1 aerd
sRded ge & T g D EY Y
ufes AT I 91 T § AR FER
¢ & g0 wFuF wEEr 3=
AT | WK A7 gETQ drfaEr A
ST W aw A N | § Amar -
g fr fomr osg & wefla ot
Ffe w9 g8 9 & 5 9= foen
TR AgHE, ¥AA FE @R R
Tt dwmar § foaw fac gfafed
wize s0wa ¢ 1 gfEfed qrew
e & gra oY g fad o, S
famifer #r vf § 7% F9x w9y
TP WA TG FT @ g O wE
WiﬂTﬁTﬂT At ETo dte Feo
o dYe T, S &Y UF foes @
g §, Twuw s w70 5 A
qEHTT qTAT ATH W TS TR WK
fowal & @ § Tmlar ST WY
siftg 7| SUHAw AgIeg, A &Y
NFEA &1 Jw q 2E AT A
TR 140 T T @ AW wIE

* Moved with the recommendation of the President.



